FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF TELEPHONE CABLES LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

TELEPHONE CABLES LIMITED

2. | Date of incorporation of corporate debtor 11-04-1983
3. | Authority under which corporate debtor is | ROC, Chandigarh
incorporated / registered
4. | Corporate ldentity No. / Limited Liability | L31300CH1983PLC005385
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered office: SCO 68-70, Sector-17 C,
office (if any) of corporate debtor Chandigarh-160017
Factory Premises: Plot No A-30, Industrial Focal
Point, Phase-8, S.A.S Nagar,
Mohali-160070
6. | Insolvency commencement date in respect of | 19-02-2026
corporate debtor
7. | Estimated date of closure of insolvency | 18-08-2026
resolution process
8. | Name and registration number of the insolvency | Ducturus Resolution Professionals Pvt Ltd,
professional acting as interim resolution | (Through its Director Ms. Sunita)
professional Regn No.: IBBI/IPE-0026/IPA-1/2022-23/50040
9. | Address and e-mail of the interim resolution | Address - SCO-818, 1% Floor, NAC, Manimajra,
professional, as registered with the Board Chandigarh-160101
Email - ducturus.insolvency@gmail.com
10. | Address and e-mail to be wused for [ Address- Ducturus Resolution Professionals Pvt Ltd
correspondence with the interim resolution SCO0-818, 1st Floor, (Above Yes Bank)
professional NAC, Manimajra, Chandigarh-160101
Process Email Id- cirp.telephonecables@gmail.com
11. | Last date for submission of claims 05-03-2026
12. | Classes of creditors, if any, under clause (b) of | Name the class(es): Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to
act as Authorized Representative of creditors in | Not Applicable
a class (Three names for each class)
14. | (@) Relevant Forms and (@) Web link:

(b)  Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads
(b) Not Applicable



mailto:ducturus.insolvency@gmail.com
mailto:cirp.telephonecables@gmail.com
https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal, Chandigarh has ordered the
commencement of a corporate insolvency resolution process of the TELEPHONE CABLES
LIMITED.

The creditors of TELEPHONE CABLES LIMITED, are hereby called upon to submit their claims
with proof on or before 05th March 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to
act as authorized representative of the class [specify class] in Form CA. — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

IPE, M/s Ducturus Resolution Professionals Pvt Ltd,

IPE Regn No. IBBI/IPE-0026/1PA-1/2022-23/50040
Through its Director Ms. Sunita

Appointed as Interim Resolution Professional

In the matter of M/s Telephone Cables Limited

Address: Sco-818, 1st Floor, Sector13, Chandigarh-160101
Email Regd. with IBBI — ducturus.insolvency@gmail.com
Email For Correspondence - cirp.telephonecables@gmail.com
AFA Valid upto- 30th June 2026

Place: Chandigarh
Date: 21/02/2026
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(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TELEPHONE CABLES LIMITED
; : _RELEVANT PARTICULARS
. | Name of corporate debtor TELEPHONE CABLES LIMITED
. |Date of incorporation of corporate debtor| 11.04.1983
. | Authority under which corporate i

debtor g incorporated / rer;?slered ROG, Chandigar
. |Corparate Identity No. / Limited Liability
|dentification No.. of corporate debtor
5, | Address of the registered office and
principal office (if any) of corporate
debtor

o wlr|=f

L31300CH1983PLC005385

Registered Office: SCO 68-70,
Sector-17-C, Chandigarh-160017
|Factory Premises: Plot No. A-30,
Industrial Focal Point, Phase-8,
S.A.S Nagar, Mohali-160070

18-02-2026

6. | Insolvency commencement date in
respect of corporate debtor

7. |Estimated date of closure of insolvency
resolution process

18-08-2026

Ducturus Resolution Professionals Pvi. Ltd.,
(Through its Director Ms. Sunita)

Regn No.: IBBI/IPE-0026/1PA-1/2022-23/50040
Address - SCO-818, 1st Floor, NAC,
Manimajra, Chandigarh-160101

Email:- ducturus.insolvency@gmail.com

8 Name and registration number of the
' |insolvency professicnal acting as

interim resolution professional

9. |Address and e-mail of the interim

resolution professional, as registered

with the Board

10, | Address and e-mail to be used for -
correspondence with the interim
resolution professional

Address- Ducturus Resolution Professionals
Pvt. Ltd. SCO-818, 1st Floor, (Above Yes
Bank) NAC, Manimajra, Chandigarh-160101

Proeess Email Id-,
cirp.telephonecables@gmail.com
11. | Last date for submission of claims 05-03-2026
12, |Classes of creditors, if any, under clause (b)
of sub-section (6A) of secfion 21, i Name the : Not Applicable
by the interim ion p i
13, |Names of Insclvency Professionals
Identified to act as Authorised i
Representative of creditors in a class No App?'wble
(Three names for each class)
14.|(a) Relevant Forms and (a)Web link:

(b) Details of authorized representatives https:h‘ibhi.gov.inlenlhumeldownloads
are available at: (b)Not Applicable

Notice is hereby given that the National Comipany Law Tribunal, Chandigarh has ordered
the commencement of a corporate insolvency resolution process of the TELEPHONE
CABLES LIMITED.

The creditors of TELEPHONE CABLES LIMITED, are hereby called upon to submit their
claims with proof on or before 05th March 2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submitthe claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shallindicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class]in Form
CA.-=NotApplicable f
Submission of false or misleading proofs of claim shall attract penalties, of

IPE, M/s Ducturus Resolution Professionals Pvt. Ltd.,

IPE Regn No. IBBI/IPE-0026/IPA-1/2022-23/50040

Through its Director Ms. Sunita

Appointed as Interim Resolution Professional

In the matter of M/s Telephone Cables Limited

Address: Sco-818, 1st Floor, Sector13, Chandigarh-160101
Email Regd. with IBBI- ducturus.insolvency@gmail.com

Email For Correspondence - cirp.telephonecables@gmail.com
AFA Valid upto- 30th June 2026

Place: Chandigarh
Date: 21/02/2026

Bittu Bajrangiduped
ofT30K onpretext
ofmarriage promise

FARIDABAD, FEBRUARY 20
Cow vigilante Bittu Bajrangi
was allegedly duped of Rs
30,000 by a man on the pretext
of arranging his marriage, the
police said on Friday. They
said an FIR has been regis-
tered against the accused
and his associates based on
a complaint by Bajrangi, an
accused in the 2023 Nuh
communal riots.

According to the complaint,
Bajrangi told theaccused, Bun-
ty, a relative of his neighbour,
that he wanted to get married
and that he should let him
know if he knew of a suitable
match. Bunty. introduced
Bajrangi to a woman named
Rani. After this, Bunty and
Rani invited Bajrangi thrice
to Aligarh to meet prospec-
tive matches, but he did not
like any of them.

Bunty then sent Bajrangi
a photo of a young woman
that he liked. On Septem-
ber 5, 2025, Bunty and Rani
visited Bajrangi’s house
with the woman and her
family, and the wedding
was fixed for February 7, the
complainant alleged.

As promised, Bajrangi trans-
ferred Rs30,000tothe accusedon
February 6 to buy clothes for the
bride-to-be. When hereached Ali-
garh with his wedding proces-
sion, the accused were nowhere
to be found and had switched
off their mobile phones, the
complaint stated. —OC

Safe, Secure and Sustainable
policies,” he said.

On industrial growth, the
Governor said the third dimen-
sion focused on transforming
Haryana into a global industri-
al hub through a triplel
approach comprising Al Tnno-
vation, Inclusion and Interna-
tional Alignment.

Highlighting the govern-
ment’s focus on farmers, he
said the fourth resolution

High dra
on Vice-(

RAVINDER SAINI

TRIBUNE NEWS SERVICE

ROHTAK, FEBRUARY 20
Speculation over the state
authorities’ next move follow-
ing the face-off between the
Haryana Government and
MDU Vice-Chancellor Prof
Rajbir Singh ended on Friday
when Governor and Chancel-
lor Ashim Kumar Ghosh
assigned the additional charge
of the university to Somnath
Sachdeva, Vice-Chancellor of
Kurukshetra University, with
effect from February 21 until &
regular appointment is made.
Friday, the last day of Proi
Rajbir Singh’s second con:
secutive three-year term, wit:
nessed high drama on the
campus. A group of students
led by INSO leader Pradeer
Deswal staged a protest out:

.side the Vice-Chancellor’s

office even as a farewell gath
ering for the outgoing VC
was underway inside.

@lGICl Home Finance

32, Mall Road, Amritsar (Punjab)- 143001

Corporate Office: ICICI Home Finance Company Limited ICICI HFC Tower,
Andheri - Kurla Road, Andheri (East), Mumbai - 400059, India

Branch Office:1st floor; SCO-146-147, Feroze Gandhi Market, Ludhiana- 141001, Branch Office: 2nd floor, Sf-3&4, Opposite Vodafone Office, Central Mall
[See proviso to rule 8(6)] Notice for sale of immovable assets
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. :
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the Possession of which has been taken by the Authorized Officer of ICICI Home Finance Company Ltd.,
will be sold on “As is where is", “Asis what is", and “Whatever there is", as per the brief particulars given hereunder;

~

Sr.| Name of Borrower(s)/ Details of the Amount | Reserve | Dateand | Date & |One Day |SARFAESI
INo, Co Borrowers/ Secured asset(s) Outsta-| _Price | Timeof | Time of | Before | Stage
Guarantors/ with known nding [Earnest | Property | Auction | Auction
Legal Heirs. encumbrances, Money linspection Date
Loan Account No. if any Deposit
(A) (B) [(®3] O) (E) (F) (©) (H) (e
1. |Rakesh Kumar Prasad  |Khasra No. 9//2, 14, 6//17/2,18/2,22,23,19,6//16/1.10/20/2,| Rs .17, | Rs. 12, | March | March | March | Symbolic
(Borrower) Madan Kumar [Khata No. 16/16 Jamabandi Saal 2014-2015 Ludhiana |08,724/- |B7.754/-| 02, 2026 | 10, 2026 | 09, 2026 |Possession
(Co-Borrower) Loan No. [Punjab Fauji Colony, Rakba 60 Varg Gaj Jasbir February|Rs. 1,28,111:00 AM-|02:00 PM-| Before
LHLUDO00001552587 Colony-141014 12,2026| 775/- |03:00 PM|03:00 PM 05:00 PM
2. |Gagandeep Singh Khasra No. 884, Khata No. 122/134, Hadbast No, 260, | Rs. 15, |Rs.9.97,| March | March | March | Symbolic
(Borrower) Malkit Kaur  |Situated At Village Lohara, Street No. 05, Mohalla 07,081/-|_920/- | 02, 2026 10, 2026 | 09, 2026 |Possession
(Co-Borrower) Loan No. |Sukhdev Nagar, Lohara, Tehsil And District Ludhiana. February| Rs. 99, |11:00 AM|02:00 PM| Before
LHLUD00001528946 & 13, 2026| 792~ To To  |05:00 PM
LHLUDO00001528948 ) 03:00 PM|03:00 PM|
3. |Paramveer Singh Private No 127, Paimaish 45x20 Khasra No. 4595/1 Min, [Rs. 8,50,| Rs. 19, | March March | March | Symbolic
(Borrower) Gurdeep Khewat Khatoni No. 789/1835, Jamabandi Year 2015- | 234/- |43.757/-| 02, 2026 | 10, 2026 | 09, 2026 |Possession
Singh (Co-Borrower) 16, Safa Number 1057, Hadbast No. 373 Vakia Rakba | February|Rs. 1,94,] 11:00 AM [02:00 PM| Before
Loan No. Vill. Sultanwind Sub Urban Tarf Mahal-2, Abadi Kot Mit |13, 2026| 376/- To To  |05:00 PM
LHAMT00001609725 Singh Sub Division No 1 Tehsil And Dist Amritsar Punjab 03:00 PM [03:00 PM|

sold as per above schedule.

favorof “ICICI Home Finance Companv | +d

The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust Capital Services Private Limited. The
Mortgagors/ notice are given a last chance to pay the total dues with further interest till March 09, 2026 before 05:00 PM else these secured assets will be

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/ Demand Draft (DD) (Refer Column E) at ICIC| Home Finance Company

Limited Branch Office Address mentioned on top of the article on or before March 09, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit

signed copy of Registration Form & Bid Terms and Cenditions form at ICICl Home Finance Company Limited Branch Office Address mentioned on top of

the article on or before March 09, 2026 before 05:00 PM. Earnest Money Deposit Demand Draft (DD) should be from a Nationalized/Scheduled Bank in
 _ Aurtion” navablae atthe hranch office addrece mentianed om teom ~fthe ~mrdiala -




TENDER NOTICE
On-ine offers are invited through Custom bid on GeM portal GeM bids No.
1- GEM/2026/B/7227381 dated: 17 02.2026 for the item: Film
Array System
2- GEM/2026/B/7266376 for the item- Tube Stripper
3- GEM/2026/B/7266504 for the item-Tube Sealer Hand Held
4- GEM/2026/B/7267503 forthe item- Tube Sealer Bench Top &
5- GEM/2026/B/7087713 Dated 19-02-2026 for the Customized
AMC/CMC for Pre-owned Products -CAMC of Modular Operation
Theatres. from Original Equipment Manufacture/ Direct Importers/Autharized
Distributors (declared by principal firm only) for the supply & installation.
The Vendars are required to submit their offers on GeM portal only in two bids
system i.e. Technical and Financial bid as per norms of GeM Portal with terms
and conditions as mentioned against bidding documents.

For more detailed information you may please visit the Gem portal

www.gem.gov.in or our website hitps://cancerinstitute.edu.in, for
reference only. The Director reserves the right to accept or reject any tender in

partorfull without assigning any reason thereof,

Advt. No. KSSSCl/Tender-25/2025-26 DIRECTOR
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